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BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:

1. PISATI INDIRA REDDY

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens

PeddaAmberpet village, Abdullapurmet Mandal

Ranga Reddy district, Telangana -501505

Mobile N0:9391013054
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:

1. Pisati Indira Reddy

W/o Late P.Ram Reddy-

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile No:9391013054

Mail: indiraramayogi@gmail.com and others .Applicants

VERSUS

1. Union of India

Rep. by its Secretary Union Ministry of E
IndiraParyavaran Bhavan New Delhi-110003
Phone: 011 24695262,24695265

nvironment, Forest & CC

Mail: secy-moef@nic.in and 32 others ~ weeen ... Respondents
INDEX
Sl.No. Date Description of the Document Page No.
] 13-05-2022 | 9t* Respondent Counter 1415
2, 07-07-2022 | Annexure 1. Consent order 16-18
No0.220823814458, dated 07-07-2022

04-07-2022 | Annexure 2 Telangana State Pollution
Control Board Revocation order under AIR [ 49.29

JWATER & ELECTRICITY vide order No.
RR-II-01 /TSPCB/'I‘F/ B0/2022 DATED
04-07-2022

ank 1tee complaisance
Annexure 3 Bank guarar pl¢ 30-32

in favour of the member secretary TSPCB

S. 06-06-2024 | Annexure 4 Deputy Director of Mines &
Geology, Hyderabad vide License 33
No.MDL7301169 Dated; 07-06-2019

VALID UPTO-06-06-2024

It is certified that all the documents contained in the above annexure are

true copies.

Date: 13.05.2022
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:
1.Pisati Indira Reddy

W /o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -50 1505
Mobile No:9391013054

Mail: indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akiti Rama Krishna Reddy

Age About 26 years, H.No.2-6
ChinnaRavirala, Abdullapurmet Mandal
RangareddyDist, Telangana-501505
Mobile No. 9666905777

Mail: advsravan@gmail.com ...Applicants

VERSUS

1.Union of India
Rep. by its Secretary Union Ministry of Environment, For

IndiraParyavaran Bhavan New Delhi-110003
Phone: 011 24695262,24695265
Mail: secy-moef@nic.in

est &CC

2.State Environment Impact Assessment Authority

Rep. by its Member Secretary
A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate
Sanat Nagar, Hyderabad-SOOOlS

Mail: ms-tsgcbﬁ:telangana.gov.in
Mobile: 04023887600

3. State of Telangana

Rep. by its Director of Mines Dep
yderabad-500022
ov.in,

artment

Secretariat, H
Mail: dir-mines@ telangana.g
secv-mines@telangana. ov.in,
Mobile No: 04023221766.

4. Telangana State Pollution Control Board

Rep. By its Member Secretary,

A-3, Paryavaran Bhavan
Sanath Nagar Industrial Estate Sanat Nagar,

Hyderabad-SOOOlS. ‘
Mail: ms-ts cbditelangana.gov.1

Mobile: 04023887600
» SRIREMURA ROCK SA L
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5. District Collector

District Collector Office, Rangareddy District
Lakadikapool, Hyderabad, Telangana-500004
Mail: collector_rr@telangana.pov.in

Ph: 040-23235642, 23234774

6. District Collector

District Collector Office,
YadadriBhuvanagiri District
Bhuvanagiri, Telangana

Mail: collector-ydn@telangana.gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal

Rep. by its Owner: Buddidha Manish Reddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah

Plot No-267/A, Road No-78Jubilee Hills,
Hyderabad-33. Mobile:9866416632 .

11. Tirumala Rock Sand Manufacturing Unit & Mine,
Rep. by its Owner: BudidhiNandha Reddy

Sy.No. 268, Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Telangana-SOOOTO.
Mobile 0848573399,

*- SRIRENJRA ROCh 5x. ..
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12. KRC Infra Projects Mine & Stone Crusher

Sy No 268, Bandaraviryal

Rep. by its Owner Smt. K. Swathi,

H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar Colony
ESI, Hyderabad-500038.

13, Padmavathi Metal Industry

Sy.No. 268, Bandaraviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402 Himayat Nagar,
Hyderabad-500029 Mobile :9391190763

14. Sai baba Metal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007

Mobile: 9866099293

15. Sai Vikas Stone crushing Industries
Sy No. 56,57,58,64, Deshmukhi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri District

Telangana, 508284

16. Sri Venkata shiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy No. 80,81,82,84, Desmukhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-3Sri Krishna Nagar Colony,
Dilsukhnagar, Hyderabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)

Rep. by its Owner: Jayasimha Reddy,
Sy No. 203P, Saddupally Village
Abdullapurmet Mandal

Ranga Reddy District, 501505. Mobile:9959899988.

19. S.V Constructions (B.Raghuma Reddy Constructions)

Rep. by its Owner: G.Shekar Reddy

Sy No. 202,203,Saddupally village,
Abdullapurmet Mandal Ranga reddy District
Telangana ,501505.M0bile:9949266499.

SRI RENUKA ROCK SANL

Managing Farny

Scanned with CamScanner



20. Ambica Infra Company

Rep. by its Owner, Sy No. 206, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana ,501505

21. Mayank Infra Company

Rep. by its Owner Mail: Not available
Saddupally Village, Sy No. 207
Abdullapurmet Mandal

Ranga Reddy District-501505

22, P. N. Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana, 501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal,Ranga Reddy District
Telangana ,501505 .

24. K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505.

25. Venkatesh Hot Mix Plant ,Rep. by its Owner,
Sy No. 207, Saddupally village
Abdullapurmetmandal. Ranga Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmukhi

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagar,Kothapet,

Hyderabad ,Telangana-500060.
Mobile:9396751166

27. Alluri estates Pvt Ltd
Rep. by its Owner

Deshmukhi village ‘
BhudanPochampalli Mandal YadadriB

Telangana-501512 .

huvanagiriDist

28. PSK Infrastructures and Projects Private Limited
Hot Mix Plant in Sy. No.79 Desmukhi village

Rep. by its Owner/ Incharge :P.Prasad

H.No 8-2-248/1/7/51, Panjagutta Telangana,
Hyderabad 500082 Mobile :7799443232.
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29. Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmukhi Village
Rep. by its Owner: K.Janga Reddy

H.No 17-1-391/5/577, Singareni Colony,

Saidabad, Hyderabad, Telangana-500059

Phone No. 040-24076639 .

30. M/s Rock Crushing India Pvt Ltd.
Rep.by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501505,

31. Shona Engineers (Mine)

Rep. by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd

Sy.No0.293/1, Banda Ravirala village

Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 9t RESPONDENT

I, P.Naveen Kumar Sen of P.Jaipal Rao aged about 56 years Rep by
its Proprietor M/s Sri Renuka Rock sand Metal Industry Sy No. 253,
Banda Raviryal H,No-3-5-574, Flat No -402 Himayat Nagar, Hyderabad
Telangana-500029 do hereby solemnly and sincerely affirms and make oath

and state as follows:

1. I am the 9t» Respondent herein and as such I am well acquainted with
the facts of the case.

2. This respondent denies each a‘nd every averment made in the affidavit
filed in support of the application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.
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3. With regard to the averments made in paragraphs 1 & 2 of the affidavit

is not related to this respondent and hence there are no remarks.

4, With regard averments made in paragraph 3 of the affidavit is denicd as

false. It is submitted that the Telangana State Pollution Control Board
vide Consent order No.220823814458, dated 07-07-2022 Annexure-1

issued Consent order (CFO) to this respondent for stone crusher in

Sy.No's.253AA, 253E & 259 Banda Raviryal H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad Telangana-500029. valid upto 28 -02-2031

issued by the member secretary TSPCB.

5. With regard to the averments made in paragraphs 4 & 5 of the affidavit

is not related to this respondent and hence there are no remarks.

6. With regard averments made in paragraph 6(1) (i) of the affidavit is

denied as false. It is submitted that the It is submitted that the

Telangana State Pollution Control Board vide Consent order

No.220823814458, dated 07-07-2022 issued Consent order (CFO) to

this respondent for stone crusher in Sy.No’s.253AA, 253E & 259 Banda

Raviryal H,No-3-5-574, Flat No -402 Himayat Nagar, Hyderabad
Telangana-500029. Valid upto 28-02-2031 issued by the member

secretary TSPCB. It is further submitted that the Telangana State

Pollution Control Board Revocation order under AIR \WATER &

ELECTRICITY vide order No. RR-II-O1/TSPCB/TF‘/BO/2022 DATED 04-

07-2022 Annexure--2 to revocation of closure order to this respondent

and also this respondent submit the fresh bank guarantee of sum of

Rs.1 lakhs towards complaisance of the above directions in favour of the
member secretary TSPCB Annexure-3

7. 1t is submitted that the Deputy Director of Mines & Geology, Hyderabad

vide License No.MDL7301169 Dated; 07-06-2019 VALID UPTO-06-06-

0024 Annexure-4 issued license to the factory to this Respondent.

» SRIRENURA ROCK SA.wL
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8. With regard to the averments made in paragraphs 7 to 11  of the

affidavit is not related to this respondent and hence there are no

remarks.

9. It is submitted that the above application is came up before the Hon’ble
National Green Tribunal (SZ) Chennai on 18-01-2022 on the day the
Hon’ble Tribunal constitute the joint committee Para 10 read as follows,

“10. In order to ascertain the genuineness of the allegations
made in the application, we feel it appropriate to appoint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change (MoEF&CC), Integrated’
Regional Office, Hyderabad, (ii)a Senior Officer from the State Level
Impact Assessment Authority (SEIAA) - Telangana, (iiija Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (iv)Ja Senior Officer from the Telangana
State Pollution Control Board as deputed by its Chairman/Member
Secretary and(v) District Collectors of Ranga Reddy District and
Yadadri - Bhuvanagiri District to inspect the area in question and
submit a factual as well as action taken report, if there is any
violation found. After inspection the joint committee have filed the
report before this Hon’ble tribunal on 22-04-2022 read as Para 6 as
follows;-

6. Observations of the Joint Committee (As per TOR|:

i. The Number of such units operating in those areas:

It is humbly submitted that the total number of units in the mining zone are
as given below:

a. Number of Stone crushing Units: 14 (Rangareddydistrict) + 3 (Yadadri

Bhuvanagiri district)

b. Number of Hot mix plants: 9 (Ranga reddy district) +2

(YadadriBhuvanagiri district)

> SRIRENJRA ROCK SA .y
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¢. Number ofQuarries-24 (Rangareddydistrict)+7 (YadadriBhuvanagiri
district)

ii. Whether all the units are having necessary permissions and
clearances as per the environmental laws:

It is submitted that mining zone area is existed prior to the EIA
notification 2006. Total number of quarries existed are 31. All of them have
obtained quarry leases from Mines and Geology Department. Telangana.
Out of 31 quarry leases, three (03) lease holders have obtained
environmental clearance (Annexure-A). Three (3) quarry lease holders have
not applied for EC and the remaining 25lease holders have applied for
environmental clearance under violation category as per the MoEF&CC
S.0. 804, dated 14.03.2017. However, 13 applications were returned to
the proponents due to short comings. 12 No. of Quarries submitted
additional information in the first week of April 2022 and it will be

reviewed by the SEAC & SEIAA.

All the operating 16 stone crushers in the area having valid consents from
TSPCB and one stone crusher was issued with closure orders (List

enclosed-Annexure B).
The total number of Hot Mix Plants existed in those area is 11. Qut of

which one unit is not obtained CFO and remaining 10 units have obtained
CFO. However, TSPCB has issued closure orders to 9 units for not

complying with the CFO conditions (Annexure C).

iii If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

« Show cause natices issued by TSPCB to the 29 Quarries for not having

valid CFQ (Annexure-D).

» SRIRENUKA ROCK SA L
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10

« TSPCB [
has issued closure orders to one stone crushing unit (Annexure

B).

« TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

iv. Whether the pollution control mechanisms provided by them are

sufficient to mitigate the situation of pollution peing caused on

account of their operations:

The main allegations of applicant are dust deposition, (0SS of agricultural

income and health issues due to crushing units and transportation. All the

stone crusher units have provided green belt, wind breaking walls, dust

the following may be provided to

bunkers, water sprinklers. However,

mitigate the dust pollution.

« Three tier green belt around the units and along the approach road needs

to be improved.

« The height of Wind breaking walls needs to be increased around stone

aggregates/sand storage bunkers.

ading points needs to be covered with

« Dust bunkers provided at the unlo

GI/MS sheets.

V. Whether any cumulative impact assessment has been done by

re permitting such large scale establishment of

the authorities befo

units in those areas:

“ 3 52 > » ~ i
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11

Environmental Impact assessments have not been carried out for the
Mining zone as it was declared vide G.0.Ms.No.89,dated 22.03.2006
i.e.prior to the EIA Notification, 2006.

The committee is of view that, Environmental Impact Assessment may be

carried out through CSIR-NEERI/any recognized institute to assess the

curnulative impact of the project for appropriate recommendations for

remedial measures.

vi. Whether the ambient air quality in that area is in conformity

with the standard provided:

TSPCB has carried out Ambient Air quality monitoring in the area on

10.03.2022 to assess the Ambient Air quality. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not
sufficient to meet the situation, what is the nature of the

mitigating measures to be taken by them to avoid air, water as
well as sound pollution:

a) Cement Concrete/Bitumen top road needs to be constructed from stone
crushing units to main road.

b) Three tier plantation along the transportation road needs to be provided

¢) Wind breaking walls/Green net needs to be provided either side of the

petitionerAShramam to reduce the dust emission due to transportation.

d) Engaging of separate vehicle for regular water sprinkling along the

transportation road.

» SRI RENUKA ROCK SANL
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12

e) All the transportation vehicles needs to be provided Tarpaulin cover

during transportation,

f) The units shall have a Separate Environmental cell to monitor the
environmental protection measures and status of compliance. g) Adequate

funding shall be earmarked to implement the environmental protection

measures.

h) The units shall implement the required Pollution Control measures

stipulated in the consent orders/ Directions issued by the Board.

viii. Whether any damage has been caused to the nearby

agricultural area on account of the operation of these units due to

pollution caused and if so, what is the assessed quantum of

compensation for damage caused to the environment:

The Joint Committee visited the agricultural fields of the applicant and

other agricultural fields in the surrounding area. Dust deposition is Sfound

over the applicant's land and on the existing plantation. There is no
agricultural activity observed during site visit. It was informed that
Agriculture activity was abandoned about 02 years ago. Agricultural report

is enclosed (Annexure-F). There are other paddy fields around the mining

zone area which are found to be good. There is no impact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to

cultivate other crops recommended in the agricultural report and in

consultation with agricultural officer of the area for better yield.

ix. Whether any excess mining has been done by the quarry

operators encroaching into the neighbouring areas and the areas

other than the permitted area as per the mining lease and

permissions (if any) granted and if so, what is the quantum of

» SRIRENJKA ROCK SA ..
Managing Partra
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13

compensation that has to be realized from such persons who are

violating the norms:

The Joint Committee has visited all the quarry leases represented

in 0.A.No.9 by the applicant. The Surveyor of Mines Department was also

present and verified the boundaries of the quarry leases and found that

the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.

X. The Joint committee is also directed to ascertain the
compensation payable for the violations committed by them, apart
from assessing cost of restoration of damage caused to the
environment and if there is any violation found, what is the nature
of action taken by the regulators against such violators:

The quarry lease holders have submitted application  for
environmental clearance to SEIAA, Telangana. Credible action may be
initiated as per Ministry OM. 22.21/2020-IA1I dated 07.07.2021 and

O.M.22-21/20201A.1I (E 138949) dated 28.01.2022 (Annexure-G)

e this

10. It is submitted that the TSPCB have filed the report befor

Hon’ble Tribunal on 30-4-2022 Page No. 9 read as follows;-

R- 9 M/s. Sri Renuka Rock Sand. Sy No.253AA, 253E & 2598. Banda

Ravirvala, Abdullapurmet(M), Rangareddy District

a) The crusher has obtained CFO vide order dated 09.04.2020 which is

d upto 28.02.2021. The industry has applied for CFO renewal and

s of the crusher and not considered the

vali
the committee reviewed the statu
CFO Application.

d) The unit was reviewed by the Task Force Committee on 16.12.2021.

Based on the recommendations of the Task Force Committee, directions

were issued to the industry.

o A
A a1
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14

b) The Board issued closure orders to the crusher on 20.02.2020.
Subsequently, the Board issued temporary revocation of closure orders
for a period upto 17.03.2022

vide Order No. RR-I

c¢) The status of compliance of directions issued

SC/TSPCB/U-V/TF/2021-12 dated 18.09.2021 & 20.12.2021 and the

compliance status are as follows.

Sl

DIRECTIONS

COMPLIANCE

The industry shall provide
cladding to the vibrating
screen so as lo arrest the

The crusher has provided cladding
to the vibrating screen

dust Emissions

The crusher has covered
M.S. Sheets so as to arrest
the dust screen with M.S.
Sheets so as to arrest the

The crusher has covered screen
with M.S. Sheets and same Were

damaged

dust emissions

The industry shall provide
an elevated closed bunker
for collection of dust and the
dust conveyor has to be fully
covered with M.S. Sheets.
Loading of dust shall be
done directly into the trucks
which should be brought
below the bunker / bins.

The crusher has not provided
closed dust bunler to store the
stone dust. However they have
provided 20ft Ms Sheets to cover
the dust storage area same was

damaged

The industry shall regularly
carryout sprinkling of water
at raw material loading and
at transfer points to control
dust emissions.

The crusher is carrying out water
sprinkling at raw material loading

and at transfer points.

The industry shall construct
wind breaking walls to
prevent dust spreading to
the surrounding areas.

The crusher has provided wind
breaking walls two sides 3 side of
the crusher the wind breaking
Walls of M/s Sai Rohit metal
crusher covered with hill area.

The industry shall construct
metal roads within the

premises.

The crusher has laid metal roads
within the premises however, dust
accumulated within the premises

The industry shall carryout
regular cleaning and wetting
of the ground within the
premises.

During inspection the crusher was
wetting the ground within the
premises.

The industry shall develop
greenbelt such that it shall
not be less than 33% of total

Not developed 33% green belt
developed green belt along the
boundary with one line.

. & SRIRENUAA ROCh o.

Wanagmg Parwe

Scanned with CamScanner



The industry has not complied with

stipulated in t

the ensuing Task Force ‘Committee

15

Sl

Yo DIRECTIONS COMPLIANCE
area, preferably along the all
sides of industry site, with
width of not less than 5
mtrs greenbelt

9 The suspended particulate | The Board will carry out emission
matter measured between | monitoring. Based on the
3mtrs and 10mtrs from any | monitoring report, the crusher will
processes equipment of a|be reviewed in the ensuing Task
stone crushing unit shall | Force meeting.
not exceed 600
micrograms/ma3.

10 The industry shall take all | The representative of the CI'L]SI.'.[CI'
precautionary and safety has informed that they are taking
measures during process | all safety measures.
operations

]
Remarks:

he consent order. The stone crusher will be reviewed in

to take further action..

certain consent conditions

11.

It is submitted that Thereafter this respondent is complying with

all the directions issued by the TSPCB. This respondent is not guilty of
any acts causing or contribution to pollution. This respondent has all
the necessary consent and permissions to operate the unit. It is
submitted that the above OA has been filed with false and incorrect facts

as against this respondent. There is no cause of action against this

respondent.

It is submitted that this respondent craves leave of this Hon’ble

Tribunal to raise additional counter in the course of proceedings, if

required.

In the above circumstances, it is humbly prayed that this Hon'ble

Tribunal may be pleased to EXEMPT to this respondent in O.A. No. 9 of 2022

» SRIRENUAA ROCKR SA.wL
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and pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus render justice.

Solemnly affirmed at Hyderabad
BEFORE ME
on this the 13t day of May , 2022

and signed his name in my presence. Advocate

VERIFICATION
I, P.Naveen Kumar Son of P.Jaipal Rao 9% Respondent herein, do
hereby verify that what are all stated in the afore mentioned paragraphs based
on records and information are true to the best of my knowledge and belief.

Verified on the 13t day of May 2022 at Hyderabad. . gRjy REMMA ROCK SAANL

anagmg Panra:
DEPONENT
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P
ADOTTI® I1ST)

TELAN OARD o A
Teltnasaa State GANA STAT N CONTHOL B Phone 23887400
_ ARYAVARAN BHAE':SL;\J.];[?NDUSTRIAL ESTATE,  Fax 040~ 2381cch:
hd & SANATHNAGAR, fiyDERABAD - 500018 le5515 15028 €q7 qay
—\uno
CONSENT ORDER (RENEWAL)
ORANGE CATEGORY
Lonsent Order No: 220823414458 D1.07.07.2022

f,izagfe'gegfgs’ g)’ Exisling/New or altered discharge ¢f seage anu‘{or‘ ltrade cffluents/oullet
amcndme;:S o 5726 of the Waler (Prevenlion & Conlrol of Ffo.lu.:on) Act, 1974 and
Pollution) Act 19"30'. Operation of the plant under seetion 21722 of Air (Preventicn & Conirol of

¢t 1981 and amendments thercof and Aulhorization / Renewal of Authorization

under Rule 6 of the Haza ling & Transbound 1
and! 3 ary, lioveme
Rules 2015 & Amcndm;n;golggrrﬁ;;’os (Managemenl, Handling ry, Movemenl)

gCi’NE':?ENT is he_reby cranted under saction 25/26 of the Water (F’rcvcm_mn & Contral of

cllution) Act, 1974 uncer section 21/22 of Air (pr.wcnlion & Control of Pollution; Act 1321 and
amen_dmfnls therecf, and Aulhon:alion' under lhn- provisions of HW (I & Ti) Rules, 2015 .
(hereinafter referred to as ‘the Acls', “the Ru|ns')-and amendments thereof and the rules and |
orders made there under Mis. Sri Renuka Rock Sand is located at Sy No.252AA, 252E &°
?SSE. Banda Raviryala, Abdullapurmet(t), Rangareddy District (hercinafier referred 1o as

the Applicant /Industry) and the industry 's authorized to operate the industnal plant to
discharge the Efflusnis from the oullets and the quantity of Emissions per hour from the
chimneys, by eperating pollution control equipment, as delailed below,

i) Out lets for discharge of Effluents:

Outlet | Outlet Description  Max Daily Point of Disposal
i No. Discharge |
L (KLD) l
1 Domestic 0.8 ‘ Septic tank follawed by soak pit. |

ii) Emissions from chimneys: Nil

This consent order is valid to produce of the following products along with quantities

only.
| S. | Product Capacity
i No.
11 | Rcck sand \ 1000 TPD

e provision of 'the Acts' and the Rules and amendments made there

i r is subject to th n
e ) t to the terms and condilicns incorporated in the schedule A & B

under and further subjec
enclosed to this order.

f Consent is valid for @ period upto 28" February,2031.

This order o
Sdl-
MEMBER SECRETARY
To
Mls. Sri Renuka Rock Sand,
. | Banda Raviryala,
Sy No.253AA, 253E & 259E iy District.

Abdullapurmet(M), Rangared
INT.C.F.B.OM L

s A \nS

C)j\.’(AL)(\\ 'f'\(!/

SENIOR ENVIRONMENTAL ENGINEER (FaC)

{V

-
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1.

5. The incustry shall pay balance ¢

G The industry either paying annual

SCHEDULE-A

Water &
The applicant shall make applications through online for renewal of Consentd (L;gdffrexpiry of
Air Acts) and Authorization under HWM Rules at least 120 days before the éonsent % H
this order along with prescribed fee uncer Water and Air Acls for obtaining P7f the CFO
Authorization of the Boa-d. The applicant can also apply for Aulo Rene?w{g_l.t etipt
atleast 30 days before the expiry of this order as per the procedure and eligibility

in the Board Circular dt.19.11.2015 & 08,12.2015 (available in Board's
tt0.iitspcb.caa qov.infPaass/Circulars.aspx).

olher conditions of CFO order dt. 09.04,2020 Concealing is still applicable.

(Prevention and Control of Polluticn) Act, 1981

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public health

and environment.

SCHEDULE-B

Total VWater Consumption shall no: exceed : 5.0KLD

! S.No Purpose |_Quantity |
i 1  Water sprinkling & Dust suppression | 3.0KLD !
2 Gardening | 1.0KLD !
3 Domestic | 1.0KLD
Total | 5.0KLD

- The industry shall not carryout any new aclivily without obtaining prior Consent for

Establishment (CFE) and Consent for Operation (CFO) of the Board.

The industry shall comply with the National

_ Ambient Air Quality Standards as per
Environment (Protection) Act 1986 (Rule 3(3B)).

The Suspended Particulate Matter measured between 3 -10 meters from th

e stone crushi
unit shall not exceed 600 pg/m3. g

Standards for other parameters as mentio
CPCB Notification No.B-28016/20/90/PCl-I, dated 18.11.2009,
Noise Levels: Day time -(6 AM to 10 PM) - 75 dB (A)

Night time - (10 PM to 6 AM) - 70 dB (A), )

The induslry has paid cansent fee of Rs, 7500/- for a period uplo 31.07.2024,

onsent fee annually as per rates notified in G.0.Ms.No.22,
T::r ??émimri?g a?;uaLc:on.sgm fee shall be mage );t the concerned RO for every financial
Year (Apri lg 3 © March) within the stipylateq time period i.e., 15t quarter of every financial
é P une) is mandatory for the industry ; project, failing which, the validity of the
onsert Order automalically stands ¢ 4/ project, 2 : :

ancelled and operation industry / project without valid

balance fee as per the revised rates fee or totaf fee for Consented period, shall pay the

3 arplicable from time 10 time-
The incustry shall maintain te

b ) lescopi 7 or lo prevent
dust emissicn during free fall of matg?af ::g:: ;tvthhe product unloading convey! preven
Elg t.

2

2
~
Lo
bl

This order is issued in line with Board's CFO order dl. 09.04.2020 Concealing the factual
data or submission of falsz information/ fabricated data and failure to comply with any of ?he
conditions mentioned in this order may result in withdrawal of this crder and attract :I:ICNOD
under the provisions of rzlevant polluticn control Acls. The industry shall comply with all

. Any perscn -aggrieved bs" an order made by the State Board under Section 25, Section 26,
Seclion 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellalle Aulhority) constituted under Section 28 qf
the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air

ned in the National Ambient Air Quality Standards

Wilf

5. Tha ~_

3
a
c

a’ong

]

\____—
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8. The industry sh
X all main )
along with prevision of \::::r\glggalll?g Screens shall be covered / enclosed vilh MS sheets
nK ing.
9. The crusher sha|| peau
aggregales and dus‘: Ovide sem; circular Ms dome sheets to the bell conveyors carrying

10. The industry shall mainta:
Maintain cladding {o the vibrating screen 80 as to arrest lhe dust emission

11. The indust 2 .
1y shall maintaiy, cladding 10 the conveyor bells.

12. The industry s ;
Y shall maintajn elevated closed punker for collection of dust.

3. The indust intai
1 ry shall maintain melal roads for ihe ease of the movement of vehicles,
14, The industry shaj intain wi i
efhas. ry I maintain wind brcaking walls lo prevent dust spreading to the surreunding
15. The industry shall main

barrier. tain green belt along the bc::undary of the site 50 s to acl as a

16. The industry shall maintain waler meters al borewell to assess the raw water consumption.

17.The vehicles carrying stone metals & dus! shall be covered with tarpaulin sheets / green
cloth'end wetted with fixed water spraying system before leaving the crushing area.

18. The industry shall maintain the water sprinklers provided to primary & secondary crusher.
The w.ater should be sprayed in the form of mist. They shall provide waler meter with
recording facility to record the water used for sprinkler system.

19.The. industry shall not cause any air pollution / dust nuisance to the surrounding
environment.

20.The industry shall malntain the following records and the same should be made available to
the Board Officials during the inspection.

a) Daily production details.
b) Log Books for pollution control systems.
c) Daily solid ‘waste generated and disposed.

21, The industry shall take necessary measures to control fugitive emissions.
22. The industry shall take all precautionary and safety measures during process operalions.
23, The industry shall comply with all the directions issued by the Board from time to time.

24, Concealing the factual data o.r_submissict:.n of ;a_lsa Ir_xformation ! fabricated data and failure to
comply with any of the conditions me.nilo:e f'ﬂ this order may result in withdrawal of this
order and attract aclion under the provisions relevant pollution control Acts,

t to modify above conditions of sti

. pulate any further conditions in
protection-

25. The Board reserves its righ
the interest of envircnment

vironment statemeny in

F ; "
r as per Rule No 14 orm V to the Regional office before

26. The applicant shall submit EN
P of E(P) Rules, 1986 & amendments

30th Seplember of every ¥€2
thereof.

5 er are witho -
27.The conditions stipulated in miso?{_daw. Utany prejudice 10 rights and contentions of
this Board in any Hon'ble court
Sd/-
T MEMBER SECRETARY
o
Mis, si R Rock Sand, viryala,
i{”o.zsaumr 253E & 259E, g“;d;:‘l?lc!-
d are
Ullapurmot(M), Rang? 1T.C.F.B.oy
Lok (s
IRONMENT AL E
3

~

Af
RARA

W s
gENIOR ET GINEER (FAc,)

¥
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TLLANGANA

ON CONTROL BOARD
SEEC avvaraaNA STATE poLLUT.

sanathnagar, Hyderabad-500 018
ana Bhava - trial Es‘ﬂlcl. -
\QF‘J\/ Phg; A-111, Indufba7sou Fax: 040 - 23887519
A es 3 040-23

Il
DUE
BY REGD, post WITHAK

ORDERS ISSUED Unpgg yarer (PRCPIAMENDMENT ACT, 1988

Order No. RR-IX-01 TSPCB/TF BO/270232 Date:04.07.2022

Sub:  M/s. Sri Renyk A, 253E & 259, Banda Raviryala
@ R ,253A '
Abdullapurmet(M) o’;:;:nSand, SYD:i?rlct _ \'A/atcr (Prevention and Control of
Pollution) Amend’n\entgiﬁddggaa ~Temporary Revocation of Closure
Qrders for a period of Three Months = Issued = Reg.
Ref :

1. *CFO order dateq r '
2. Order No, RR_I1.319/'?;,2(:082/%:/80/2022 dated 11.05.2022.
3. -Your industry letter dated 21.05.2022. =
4. Inspection of your industry by the Board officials on 07.06.2022.
3. Hearing held on 24.06.2022 at Board offlce, Hyderabad.
% X H
1. WHEREAS, you are operating the industry located at Sy No.253AA, 253E & 259E, Banda
Raviryala, Abdullapurmet

- (M), Rangareddy District and is engaged in Stone crushing
operations,
2. WHEREAS, the Board issued CFO of the Board vide order dated 09.04.2020 which is
valid up to 28.02.2021.
3. WHEREAS, the Board vide order dated 11.05.2022 issued closure order to the industry
for non compliance of consent conditions and operating without valid CFO of the Board
4. WHEREAS, vide letter dated 21.05.2022, you have requested the Board for revocation
of closure orders.
5.

WHEREAS, the Board officials inspected your Industry on 07.06.2022 and observed the
compliance as follows :

a) During the inspection, the stone crusher was not In operation.
b) The TSSPDCL has disconnected the power supply.

c) The crusher has provided cladding to the vibrating screen so as to arrest the dust
emissions.

d) The crusher has provided close

e)

‘ d MS Sheets for jaw crusher and vibrating screen.
The erusher has provided elevated platform covering MS Sheets wherein, provision

was made in such a way that the dust is directly loading into the truck. The crusher
has dedicated trucks to transport the dust without falling on to the ground.

f) The crusher has provided MS Sheets to belt conveyors carrying dust.

g) The crusher has provided Wa.tedr g]etekr. to assess the water consumption.

h) The industry has provided win in;ez 'Ng walls with MS Sheets 2 sides and one side
M/s. Sai Rohit Met[i'elgﬁf;ﬁdvivng arég:klng wall and 4™ side is hill area to prevent
dust spreading to the .

i) The cr[z!sher has provided W::\i'estgrt'gk"{’_s at dust emanating sources viz., conveyer
belts, hopper, crusher. screUt water s Mitigate the fugitive emissions.

j) The crusher also carrying ooads Wlthinpraylng On road to suppress dust

k) The crusher has laic¢ RCC T oad I Ce the premises, g

1) The crusher has not laid Bd reen belt {road from mine to Crusher

m) The crusher has dewflofj)Sst?' on Tas|‘<n .

n SiOm__P,”_alﬁiﬂlﬂw”Di’rgctions )

a |

Fo
'ce Closure Order dated 11.05.2022
The industry 'S operating withoy

t obtain; Compliance
valid CFO of the Board and alsg ining

The industry ha lied for
Operati Y s app
l!\ without Extension of TeMporary R, g
|

reévocation of closure orders.
order orders Ocation
of Closure Xxpl

ed  on
31.03.2022.

The industry has ot Provided dlagar
| the vibrating 5¢ to

arrestgu:g Provided cladding to the
slons. vibrating screen
_ﬂgﬂs% has not Covereg e

The indu screen

R ——
with M.5. sheets: Covered the screen with MS

,/\ Sheets.
I
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rnt The industry has not provided dust bunker

to store the stone dust. Belt convevor also
not covered with MS Sheets.

T
s provided
he crusher ha '
Ilevated platform covering
l\-/lS Sheets wherein,
provision Was made in ?ucg
a way that the dus

directly loading into the
truck. ‘The crusher hia;
dedicated trucks

transport the dust without

falling on Lo the ground. B

The industry has not provided water meter
to assess the water consumption.

The industry has provided
water meter to assess the

water consumption.

—_— -
6 The industry has not provided wind
breaking walls around the crusher to

prevent dust spreading to the surrounding
areas.

7 The industry has not provided BT road from
quarry to stone crushing unit.

8 The industry is not carrying regular
cleaning and wetting of the ground within
the premises.

9 The industry has not provided the Raln
Water Harvesting (RWH) structure (s) so

that the ground water is rechargec by the
Storm water,

107 The Industry has not lald metal roads
within the premises.,

11. t, |

unit.

The industry has provided
wind breaking walls with MS
Sheets 2 sides and one side
M/s.  Sai, Rohit Metal
Industry wind breaking wall
and 4" side is hill area to
Prevent dust. spreading to
the surrounding areas.

Not provided BT Road from
quarry to stene crushing

During inspection, industry
was wetting the ground with
dedicated water tanker.

T
The industry has laid RCC
Road within the remises

The industry has not installed any DG Se L

Compliance of CFO Special conditions for renaw

al

--| S. No. |

1.

Not installed DG Set

Condition Complia
. T —______Cor nce
The industry shall

take steps tg reduce
water consumption to the extent possible

and consumption shall NOT exceed the
quantities prescribed below:

S. Purpose Total
No. Consumptio
—Nn(KLD) |
1. Water Sprinkling
&

Dust 3.0 KLD
Suppression
2. Gardenin 10K
3. Domestic | __1.0KD
Total 5.0 KLD
The Industry shall maintain Separate oo
meters for the above water

actual

areas and mainea:
records. Maintain

Provided water met

€rs to assess the
water consumption,

The industr shall fj

returns in Fo):'m-l asr < .the b Cess
(5) of Watar (Preventi o section
P?Ilution) Casg Act, 1977 on
st of' tvery calendar month Showi
quantity of water CONsumeqd i:r-u o g the

2
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The lndustry should

T Wd monitoring as the Industry
National ambient gy QUCOmply I & was not In operation.

ality standards as
per MoEF,  Gop Notification,  dated.
8.11.2009 along the premises of the

factory as Prescribed below:
R
S. Paramecterg Standards
No, _inpg/m’

I e
1 Particulate 100

Matter(Pm |
2 Particulate Matter 60

_(PM,5)

3 50, —_s0__ |
4 NOx 80
Noise Levels:
Day time (6 AM to 10 pPM) - 75 dB (A)
Night time (10 PM to g AM) - 70 dB (A).

4.

The industry shall comply with all the Rules
and Regulations specified in Water (P&C of

P) Act, 1974, Air (P&C of P) Act, 1981.

Being followed

The industry shal manufacture only
consented products ang shall produce
within the consented Capacities. Under no
crcumstances,  the industry  shall
manufacture any un-consented products
without obtaining CFE & CFO of the Board.

manufacturing
within the

The industry is
consented products
consented capacity.

The industry shall procure the raw material
i.e., stone boulders from the quarry which
has obtained EC, CFE & CFO.

The industry shall operate only after
obtaining revocation of closure orders
issued by the Board.

The industry shall complj the conditions
stipulated In this order within 3 months.

i ladding to the
The industry shall provide c
vibrating s?;een so as to arrest the dust

emissions.

10.

| cover the screen with
;h; Iréit;s;g 2?1?:1, a fan connected with
motor to extract the dust genetl;ate;d during
screening operations, shoul‘dt e "}?talled,
Dust should be vented out |r; gea C ambe,.
wherein water sprinklers shal permitted

for dust suppression.

11.

12.

7 levated closed

i shall provide € .
;hekmdSrS\:)rgld be constructed for collectjo,
o;mduesrt and the dust conveyor should pe

ts. The loadj
th M-S' Shee ng
;l;ll)élf:tvesrﬁgu\;y be directly done into tne

trucks, which should be brought below the
bunker bins.

13.

ading of the
er.

sprinklers at the tirr?;etruck/ t

;1“; T?ﬂt:;éil' f:;gh provide water SPrinkler,
n

on the conveyof

from bunker/ bin “’,n N

should be sprayed " "rpe industry

the Zelpng{e? r:l_,oter with recording Facilit

pravide

to record the water

system.

-gvide temporary wa, e J
The industry shall p|ov|0r un-lo & | Provideg

S
aw  Mmaterj
carryind " lalg
the crusher: The ware, | 98Nerating soyrces.
he form of mist ;0

shal

used for SPrinkje,

The representative of the industry
informed that they are obtaining
boulders from the mines which are
| having valid Consent of the Board.

The industry has obtained revocation of
closure order which is valid upto
17.03.2022, Again the Board has

issued closure order to the industry on
11.05.2022

The industry has provided cladding to
the vibrating screen.

The crusher has provided elevated
Platform covering MS Sheets whereln,
Provision was made in such a way that
the dust js directly loading into the
truck, The crusher has dedicated trucks
to transport the dust without falling on
to the ground,

Provideq

water sprinklers at all the dust

i e e
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The |

4

—

The industry shall construct wind breakina
walls around the crusher to prevent dust
spreading to the surrounding areas.

The Industry has provided wing

and one side M/s. Sal Rohit nMetzn
Industry wind breaking wall and 4" side
is hill area to prevent dust spreading to
the surrounding areas.

)
ba

The industry shall construct BT road from
quarry 1o stone crushing unit,

Not constructed

\The industry shall construct metal roads
within the premises,

wind)
breaking walls with MS Sheets 2 sides| ™
Constructed. !

[
S

The industry shall carryout raqular cleaning

and wetting of the ground within the
premises,

water tanker for wetting of the ground

The industry has provided dedicatcd/
and road.

18.

The industry shall develop 5 mtrs width of
green belt a ong the boundary of the site In
the 50 mtrs width buffer zone of the stone-
crushing unit. This green belt shall be

developed on outer side of the buffer zone
SO as to act as a barrier, -

The suspended particulate matter
measured between 3mtrs and 10mtrs from
any processes equipment of a stone
crushing unit shall not exceed 600

micrograms/m?.
The industry shall not cause any air

poliution / dust nuisance to the surrounding
environment.

The industry has developed green belt
in vacant places along the bqundary but
not 50 mtrs widtkh. ‘

Not conducteﬁ monitoring

During inspection,
observed due to
movement,

air pollution was

the vehicular

/ The industry shall maintain  good

housekeeping with-in the premises.

Satisfactory \

The industry shall submit Environmental
Statement in Form V before 30" September
every year as per Rule No.14 of
Environmental (Protection) Act, 1986.

Not Subritted

23.

The following rules and regulations notified
by the MoE&F, Gol shall be implemented:
a) Solid Waste Management Rules,
2016.
b) Construction and Demolition
Management Rules, 2016.

<) Hazardous and Other Wastes
(Management and Transboundary
Movement) Rules, 2016 & its
amendmants. )

d) Batteries (Management
Amendment  Rules,
amendments,

e) E-Waste (Management) Rules, 2016,

Waste

& Handling)
2010 & jts

=

Being followed

The industry shall take all Precautionary
and safety measures process

operations

—_—t =10,
\ during

Being followed

The industry shall  maintain

. ) )
housekeepirg within the plant remis good

26.

2 es,
The industry shall

directions Issued by the Board from tim

time. ¢to

comply with gy the |

\_
WHEREAS, the Board has review
meeting held on 24.06.2022. Yo

After careful consideration of
temporary revocatio
following conditions -

n_of Closu,-e

I. The industry shall o

perat
CFO conditions Issy L

noterlal factg of the case,
Qrders for a

With \ and comply
&d by the aoarg,h Valid CFo of the Board

Satlisfactory

ed the status of incustry In the Task Force Committee
ur industry representative attended the meeting.

the Board hereby Issue

iod_of ‘Three Months with
e

with all the
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.

11.

To

M/s. Sri Renuka Rack Sand, Sy No.253AA
Banda Raviryala, Abdullapurmet(M), Ran

TSR
V
il. The industry gy, . of Rs.1.0 Lakhs tow
compliance o submit the fresh Bank Guarantee § towards

f the ; Member Secreta
Hyderabad for 4 pinfa?ff directions n favour of the . TSPee,
shall extend fr

one year at concerned Reglonal office within in a week and
om tima tq time ti further orders of the Board.

This order jg Issued gy s in OA No 9 of 2022 was fj|
ed
in Hon'ble NGT, ChennaJlecr 19 outcome of the procescing

The T.S.S.P.D.C.L has been

; dire restore power supply to your industry
temporarily for a eriod of Threp r:ge:thtsofrom the date of this order

These orders are issueqd

i nder Se f the Water (Prevention and Control of
Pollution) Amendment Act, 1983, ction 33(A) o

You are hereby directed tq note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of Water (Prevention
will also be liable for Prosecution in the court of Metropolitan Magistrate or. Judicial
Magistrate of the first class under section 41(2) of the Water (Prevention and Control of
Pollution) Amendment Act, 1988, the punishment for which Includes imprisonment for a

term which shall not be less than one year six months and which may be extended to
six years with fine,
Sd/-
MEMBER SECRETARY

» 253E & 259E,
gareddy District

/IT.CF.B.O//

Chief Environmeni'a‘g %%pi%eer

‘—“‘/_\

and Control of Pollution) Amendment Act, 1988. You °
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pOLLUTION CONTROL BOARD

ate, Sanathnagar, Hyderabad-500 018

Soore_ TELANGANA STATE

T L Paryavarana Bha trial ESt
ey ! van, A-IIT, Indus Fax: 040 - 23887519
\MW Phones : 040-2388750°
H ACK. DUE

BY REGD, posT WIT

Order No. RR-TI-01/TSPCB/TE/B0O /2022
0.253AA, 253E & 259E, Banda

Sub: M/s. Sri Renuk sy N . )
Raviryala, AbdJl?apigfnket(sh??d‘ilanéareddy District - Water (Pre'ventson

and Control of Pollution) Am'endment Act, 1988 - Air (Prevention a‘md

control of Pollution) Amendment Act, 1987 - Temporary Restoration

d of Three Months —- Issued -

of Power Supply Orders for a perio

Reg.

Date:04.07.2022

Ref: 1. Order No. RR-11-01/TSPCB/TF/BO/2022 dated 11.05.2022.
2. Hearing held on 24.06.2022
3. Order No. RR-11-01/T§PCB/U-V/TF/2022 dated 04.07.2022.
oKk
In the 1* reference mentioned above, orders under section 33(A) of Water

(Prevention and Control of Pollution) Amendment Act, 1988 and under section
31(A) of Air (Prevention and Control of Pollution) Amendment Act, 1987 were
issued to T.S.S.P.D.C.L to disconnect the power supply to M/s. Sri Renuka Rock
Sand, Sy No.253AA, 253E & 259E, Banda Raviryala, Abdullapurmet(M), Rangareddy
District,

The status of the industry was reviewed by the Board’s Task Force committee
during the meeting held on 24.06.2022. After careful consideration of all facts of
the case, the Board has decided to Issue temporary revocation of closure orders
issued to the industry for a period of Three Months from the date of this order.

The Board hereby directs the T.S.5.P.D.C.L to restore power supply to M/s.
Sri Renuka Rock Sand, Sy No.253AA, 253E & 259E, Banda Raviryala,
Abdullapurmet(M), Rangareddy District temporarily for a period of Three Months
from the date of this order for carrying out the production activities. The
Southern Power Distribution c_ompany of TS Ltd. is directed not to extend the
power supply beyond the Perlo_d mentioned above without prior orders of T.S.
Pollution Control Board. These dlrf?ctlons are issued under section 33(A) of Water
(Prevention and Control of Pollution) Ameqdment Act, 1988 and under section
31(A) of Air (Prevention and Control of Pollution) Amendment Act, 1987.

sd/-
MEMBER SECRETARY

To . )
The Superintending Engineer (OPel‘atnons),
Rangareddy District.

//T'C'F'B-O//

ef Environmen 4f°
oSPt3rcer
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e

“Soora TELANG TION CONTROL BOARD
‘;:\qw;f Phones ¢ Gag. 23887500 Fax: 040 = 23887519

BY REGD. posT WITH ACK. DUE

ORDERS ISSUED UNDER AR (P&CP AMENDMENT ACT, 1987

Order No. RR-II-01/TSPCB/TF/p0 /202 Date:04,07.2022

Sub:

Ref :

M/s. Sri Renuka R 0.253AA, 253E & 259E, Banda Raviryala,

Abdullapurmet(M), ogl;nsg:;r:sédsy cr)qisirict - Alr (Prevention and Control of

Pollution) Amendment Act 1%37 _ Temporary Revocation of Closure
’

Orders for a period of Three Months - Issued = Reg.

CFO order dated 09.04.2020.

Order No..RR-11-01/TSpCB,/TF/80/2022 dated 11.05.2022.

Your industry letter dated 21.05.2022.

Inspection of your industry by the Board officials or 07.06,2022.
Hearing held on 24.06.2022 at Board office, Hyderabad.

*k K

b WwN -

1. WHE.EREAS, you are operating the industry located at Sy No.253AA, 253E & 259E, Banda
Raviryala, Abdullapurmet(M), Rangareddy District and is engaged In Stone crushing

opera

tions. .

2. WHEREAS, the Board issued CFO of the Board vide order dated 09.04.2020 which is

valid

up to 28.02.2021.

3. WHEREAS, the Board vide order dated 11.05.2022 Issued closure order to the industry
for non compliance of cansent conditions and operating without valid CFO of the Board

4. WHEREAS, vide letter dated 21.05.2022, you have requested the Board for revocation
of closure orders.

5. WHEREAS, the Board officials inspected your industry on 07.06.2022 and observed the
compliance as follows

a)
b)
)

d)
e)

During the inspection, the stone crusher was not in operation.

The TSSPDCL has disconnected the power supply.

The crusher has provided cladding to the vibrating screen so as to arrest the dust
??;Scsr'ﬁ:iér has provided closed MS Sheets for jaw crusher and vibrating screen.
The crusher has provided elevated platform covering MS Sheets whereln, provision
was made in such a way that th::t cti:stdns dlrgctly loading into the truck. The crusher
has dedicated trucks to trar;épsoheﬂ:t ust without falling on to the ground.

B rusher has provided M3 SRR (o belt conveyors carrying dust.

The crusher has prowdEd w 0 assess the water consumption.

The industry has prowded wind breaking walls with MS Sheets 2 sides and one side

h) try wind break th :
- i | Industry aking wall a
M/s. Sai Rcd’r‘;'?:t;e surroundiﬂg vy nd 4™ side is hlll area to prevent
readin ) i
) #zset:r%sher has provided g:;zreizrggkrﬁrs at dust emanating sources viz., conveyer
‘ belts, hopper; crusher,_nscr‘Jut . SpraSl?\ag_:,te the fugitive emissions.
' so carryl : on road to suppress dust.
T e e e e,
k) The M eher has no tloreen Belt] 6ad from mine to Crusher.
, The Erusher has dé elﬂdﬁstr on Taskanacant places,
f‘:_‘))_c_én_p"ance of the INdUS orce Closure Order dated 11.05.2022
Sia operating without obt Compliance
1 The industry < e Board and alsg ¢ 2ming | The Industry has applied for
valid CFO fn._.-,;on of Temporary Resgz:ﬂ“g revocation of closure orders.
e 0
wflth%l‘;sure order Orders expireq 02
o)
31,03.2022:
a5 not Provided claddin
2 | The lndpst;"’g screen SO as tg arrestgu:g Provided cladding to the

vibrating screen

lons:
¢ emiss not covere I——— ~
dus has 4 the screen | Covered the screen with MS

with M.5: | Sheets. _—————
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4 The industry | e
to store the_stone
not covered with MS Sheets.

1as not provided dust bunker
t. Belt conveyor also

The crusher has Provideg
elevated platform Covering
MS Sheets whereln,
provislon was made In such
a way Llhat the dust is
directly loading into the
truck. ~ The crusher has |

dedicated trucks to /

’/

transport the dust without
falllng on to the ground.

to assess the water consumption. |

5 | The industry has not provided water meter

The industry has provided
water meter to assess the

water consumption.

6 | The industry has not provided wind
breaking walls around the crusher to

areas.

! (
prevent dust spreading to the t';ur[oundmg;

The iIndustry has provided
wind breaking walls with MS
Sheets 2 sides and one side
M/s. Sai  Rohit  Metal
Industry wind breaking wall

{ and 4" side Is hill area to

prevent dust spreading to
the surrounding areas.

7 | The industry has not provided BT road from
quarry to stone crushing unit.

quarry to stone crushing

Not provided BT Road from7
unit, R

8 The industry is not carrying , regular
cleaning and wetting of the ground within

the premises. i

|

During inspection, industry
was wetting the ground with
dedicated water tanker.

9 The industry has not provided t,he Rain
Water Harvesting (RWH) structure (s) so
that the ground water Is recharged by the
storm water. |

|

10 | The industry has not lald metal roads
within the premises. [

Road within the premises

11. | The industry has not installed any DG Set.

The industry has laid RCC 7
Not installed DG Set ]

Compliance of CFO Special conditions for rene}wal

S. No. Condition

Compliance

1. The industry shall take steps to reduck
water consumption to the extent possible
and consumption shall NOT exceed th
uantities prescribed below:
S. Purpose

No.

Total ‘
Consumptio,
n (KLD

Sprinkling

1. Weter
& Dust

3.0 KLD
Suppression

2. Gardening
3, Domestic i 1.0KLD
Total | _5.0KLp i

1.0 KLD

meters for the above areas and
records. Malnta

The Industry shall maintain Separate wat?-
i

Provided water meters to assess the
actual water consumption.

2. The industry shall file the w Y

returns in Form-I as required undaet::rsecctfsﬁ
(5) of Water (Prevention and Contrg| P
Pcillutlon) Cess Act, 1977 on or before o
5" of every calendar month, showin e
quantity of water consumed in the pr . thF
month along with water meter rg ZVIDUS
The Industry shall remit water Cessa lng%,
the assessment orders as and whep ?S !
by Board. Ssue

3. The industry should comply it
National amblent alr quality stap,
per MoEF, Gol notification

ards a
18.11.2009 along the premises Dratteh_

th

i
i

Not carried monitoring as the Industry
was not

"

jn operation.
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S
S. :)escrlbed bEIOW-
No. Arametopg —

\_’_’
\ Standards
parthulate L In pg/m? |
?% 100
Particulate ]

Matte;

I e -0 N R
T SO Iy e—

I S 80
S N
Noise Levels: Ox I 80

Day time (6 AM to 1

. . o -
Night time (10 PMto g Al:M-) 707dSBdE;\ e

e

4, The industry shaj comply with all the Rules | Being followed
and Regulations specifieq in Water (P&C of
P) Act, 1974, Air (P&C of P) Act. 1981 -

5 The industry sha manufacture only | The  industry IS manufacturing
consented products and gha|l produce consented products  within the
within the consented capacities. Under no | consented capacity.
circumstances, the  industry  shall
manufacture any un-consented products
without obtaining CFE & CFOQ of the Board, '

6. The industry shall procure the raw material | The representative of the industry
i.e., stone boulders from the quarry which Informed that they are obtaining
has obtained EC, CFE & CFO, boulders from the mines which are

- having valid Consent of the Board.,
7. The industry shall operate only after | The industry has obtained revocation of

obtaining revocation of closure orders
issued by the Board.

closure order which is valid upto
17.03.2022, Again the Board has
issued closure order to the Industry on
11.05.2022

\The industry shall comply the conditions
stipulated in this order within 3 months.

\The Industry shall provide cladding to the
vibrating screen so as to arrest the dust
emissions.

The ‘industry has provided cladding to
the vibrating screen. J

The industry shall cover the screen with
M.S. Sheets and a fan connected with
motor to extract the dust generated during
screening operations, should be installed.
Dust should be vented out into a Charleer
wherein water sprinklers shall be permitted

for dust suppression.

i1,

i all provide elevated closed
ggskg‘rd:;:)mdsge copnstructed for collection
of dust and the dust conveyorTﬁhc;uld‘be
fully covered with M.5. Sheets. ei ?admg
of dust should be directly d%r;ebeToev tne
trucks, which should be broug the

bunker bins. ovide temporary water

12,

The industry shall pre of un-loading of the

13,

- chall provi !
z:e t‘r?:uztnrxveyor carrying raw materiajg

e crusher. The water
from bunker/ bin to tn he form of mist with

should be sprayed t’: Mrhe industry sha|
the help of a meier with recording Facility
provide V;atfr‘;emwat used for sprinkjer
to recor

system. n
truct wind breaklng

14.

| cans
The lndustﬁé Sthil usher t;a‘:ég‘s’?“t dust
\g;:Lsadai:\C)gUCo the yrroundif

const

1]
sha ching

try
stone ¢

The Indus
to

sprinklers Aat the t;‘:e truck / tipper.
raw material from e water sprinklers

A
ruct BT road from
unit.

The crusher has provided elevated
platform covering MS Sheets wherein,
provision was made in such a way that
the dust is directly loading into the
truck. The crusher has dedicated trucks
to transport the dust without falling on
to the ground.

Provided

Provided water sprinklers at all the dust
9enerating sources.

?:e Industry  has provided wind

a eaking walls with MS Sheets 2 sides

g one side M/s. Sal Rohit Metal

l Ustry wind breaking wall and 4" side
hill area to prevent dust spreading to
€ surrounding areas.

\
Not constructed

. 5% 4 T T
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\16.

The Industry shall construct metal road.T

within the premises.

The industry shall carryout regular clcan|ng

i ————
T

—-——M"M
Constructed.

R

i “l;‘mﬁ,m}:‘provldctl dedicotdg
e st

[ the ground

17
. ) wetting ©
and wetting of the ground within the water tanker forf o
premises. b »‘,”.'I‘JJQ)QQ-'—*""“"‘“.".1“[,}i\}(?|bﬂﬁ'&lv green belt
18. The industry shall develop § mtrs width of | The Industry ,':.’J Im;(] the boundary but
green belt along the boundary of the site it | 1n vacant places a107
the 50 mtrs width buffer zone of the stonef | not 50 mtrs width.
crushing unit, This green belt shall be
developed on outer side of the buffer zon
so as to act as a barrier, | e e
19, The suspended  particulate  matte Not conducted monltoring
measured batween 3mtrs and 10mtrs fron
any processes equipment of a ston
crushing unit shall not exceed 60
micrograms/m’. | e ————e
50, <[ The industy shall not cause any aif | During inspection, alrpollution - was
pollution / dust nuisance to the surroundln% observed due to the vehlcular
environment. movemeaent. '
21. | The industry shall malntain good | Satlsfactory
housekeeping with-1n the premises. l
22. .| The industry shall submit Environmentdl | Not Submilted
Statement in Form V before 30" Septembel
every yea- as per Rule No.14 of
Environmental (Protection) Act, 1986.
23. The following rules and regulations notified | Belng followed
by the MoE&F, Gol shall be implemented:

a) Solid Waste Management Rules, 2016.
b) Construction and Demolition Wastg
Managerent Rules, 2016.

c) Hazardous and Other Wastes
(Management and Transboundary
Movement) Rules, 2016 & it
amendments.

d) Batteries (Management & Handling
Amendment Rules, 2010 & s
amendments.

g) E-Waste (Management) Rules, 2016.

and safety measures during process

\The industry shall take all precautionary
operations

Belng followed

5. The industry shall  maintaln oofl | Satisfacto
\ housekeeping within the plant premlsesg. "
26. The Industry shall comply with all the | ---
directions issued by the Board from time tb
time.
6. WHEREAS, tdhe Board has reviewed the status|of Industry In the Task Force Committee
meeting held on 24.06.2022. Your Industry representative attended the meeting.,
o <losure orders o the Industey for 5 oS TeComMEnded 10 55Ue Lemperary Fevosetion
ry for a period of Three Months.
7. After careful consid
temporary rev cration of materia facts| of the case, the Board hereby Jssue
¢ evocation of closure Three Months witl
fallowing conditions : ord -ﬁﬂﬁg—gL . l ‘
i.  The industry shall provide
e dustemisslions, / maintain claddifg to the vIbrating &creen 5o a5 to arrest
il.  The industry shall cover
o e ! malntain tq scrben with M.S. Sheets 50 83 to arrest the
ill.  The industry shall provide / mal i ; f dust
iv.  The industry shall regularly ¢ htain elevahld closed bunker for collection Of CUSL.
at transier points to cangre] C2MTYOUE springd ater ot raW materlal loading and
v.  The industry shall constryct IUSt emissiong ng-afw :
to the surrounding areas,  "2Ntaln wingly, walls to prevent dust spreading
vl.  Theindustry shall construct mal reaking
vii. The Industry shall car Ntaln he premises:
Sreilsas. rvout regyja, Cle’gﬁltql roads wlth,l:gl of 'Zhe ground within the
vili. ng and wett

The industry shall develop / Mainta i
n Edequ

e ——— e .

|
pte greenbelt

T i
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g
8.

9.

10.

11,

To

M/s. Sri Renuka Rock Sand,
Banda Raviryala,

This order Is issued g

ubje
in Hon'ble NGT, Chenno et to

nhaj Outcome of the proceedings In OA No 9 of 2022 was filed

The T.S.S.P.D.C.L hag

; been
temporarily for a

. directeq ly to your industry
or o restore power supply to y

1od of Three Months from the date of this order.

These orders are issueq Under

Pollution) Amendment Act, 1987,Secuon A{8I50 518 AR {Fresention and: Gentrol of

You are hereby directegd to

S RS note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
SECUOV) 31(A) of 'the Air (Prevention and Control of Pollution) Amendment Act, 1987,
You will also be liable for Prosecution in the court of Metropolitan Magistrate or Judicial
Magistrate of the first class under section 37(1) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a
term which shall not be lesg than one year six months and which may be extended to’
six years with fine, .

sd/-
MEMBER SECRETARY

Sy No.253AA, 253E & 259E,
Abdullapurmet(M), Rangareddy District

//T.C.F.B.O0//

Chief Enwronmenia Enlg]neer
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) IDBI BANK

ARS8 Pusgp e

tnloagos Y L N7 A LI
s s P A X

! - 220133786P00032 ot e i ,
ki 8ranch:~D.NO.5-9-89/1, CHApEL évo, p.8.N0.370 HYDERABAD4SCB 500091
PPl e ¢ S s e A e ;
) TO v
TELANGANA STATE POLLUTION CONTROL BOARD,
{STATUTORY. BODY) , i
REPRESENTED BY THE' MEMBER SECRETARY
iy HYDERABAD, INDIA. : : g
Dear Sir/Madam, £
gank Guarantee NO: T 22013318GP00052
Amount INR ;

100000.00
Guarantee Cover fFrom 11-03-2022 7o .10-03-2027

Last date for Lodgement of Claim 10-03-2028
This  deed = of

) guarantee ~ executed by  IDBT' * Bank Ltd., a- company'
constituted under  the Companies Act' 1956 and deemed to be a
banking company under ~ the ' Banking Regulation Act. 1949 , having

1ts  Registered office and ‘Head Office ‘at IDBI Tower, WTC Complex,

Cuffe  parade ,  Mumbai 400005 , and among - other

places a branch
at. D.NO.5-9-89/1, CHAPEL ROAD, P.B.NO.370 HYDERABAD-SCB 500001
(Hereinafter referred to as ‘"the Bank'') +in. favour of

o TELANGANA" STATE -POLLUTION, CONTROL ‘BOARD, (STATUTORY BODY), ,REPRESENTED BY
E THE MEMBER,SECRETARY,, ,INDIA ; ,

ghereinafter referred tg as "thgogggefiCiar e A t vy
'Or an amount not exceeding INR 0.00 (INR One Lakh onl
at the request of = SRI RENUKA ROCK SAND ' y) .
(agre1nafter refecred to asd thg_Contractor(S)/ : Ee
This Guarantee s —issued subject to the condition that the J1iabilitv
of-the bank under this Guarantee is limited to maxd } e l1abirlity
and  the Guarantee shall rem N Tull force g -03- ok . o
and  can .:not  be-invoked Othinﬂse than by ap \521'%2e23 gg%?\nér_xggggrdgﬁeg
: Guarantee served on the Bank on or befgra the 10-03-2028 (1E - ¢laim d tx)
: e beneficiary in its own THEereSt i's ‘RlvTEdd teg i dstfg aim da ef
%5 the issuance of - this Guarantee brom the “controllin £ . Lon 1rm%§10n o
. Bank Guarantee confirmation may be obtainad gnline. oo tgrolgﬁ/gggg gs LESér-
. . ' h v .
Login to https://bgcon'1db1b§nkmco.i , '8
Bygsending jetter 0V¢F.P°§t to the belogfggger mode) or, alternatively
iprT Bank Limited, ress: :
centralised swift Cell,
1pBI Building, P1OT No.
sector 11, CBD Belapur

: , 39-41, Ground Floor
Navi Mmumbai < Pin: 400614 . .

This Guarantee consists of 41::i1~. PAgee HLI L v s Mo,
Yhaiwd P : _1nc1ud1ng this-page;

Authorised signatory

Authorised Signatory

73 s B8 3. % . JFor 1B BANK LTD.

P
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IDBI BANK LIMITED

D.NO:5-8-89/1, CHAPEL ROAD,
P.B.NO:370, HYDERABAD MAIN BRANCH,
HYDERABAD-500 001,

TELANGANA.

BANK GUARANTEE

Bank Guarantee N0:220133IBGP00052
Bank Guarantee Amount: Rs.1,00,000/-
Effective From: 11-03-2022 to 10-03-2027
Last Date for Lodgment of Claim:10-03-2028.

TO
TELANGANA STATE POLLUTION CONTROL BOARD. ;

(STATUTORY BODY),
REPRESENTED BY THE MEMBER SECRETARY,

HYDERABAD, INDIA.

The deed of Guarantee executed at Hyderabad this 11t day of March, 2022 by IDBI Bank

ltd . a Bank registered under the Companies Act, 1956 (1 of 1956) and ‘within the
meaning of  Section 2(20) of Companies Act, 2013, ‘bearing CIN- . !
1L.65190MH2004G01148838 and a “Banking Company” within the meaning of Section 5

(c) of the Banking Regulation Act, 1949 (10 of 1949) and having its registered office at

IDBI Tower, WTC Complex, Cuffe Parade, Mumbai - 400005 and having its office at IDBI

gank Ltd, Trade Finance Department, Specialized Corporate Branch, D.N0.5-9-89/1 and

2, Chapel Road ,Hyderabad -500 001, in the State of Telangana (hereinafter referred to as .

“« THE GUARANTOR" (which expression shall include its successor or successors) in favour of
Telangana State pollution Control Board, (hereinafter referred to as “Statutory Body")

represented by the Member Secretary.

WHEREAS M/s. Sri Renuka Rock Sand (Stone Crusher), (hereinafter referred to as
“EXECUTOR”) having its production unit Sy. No. 253AA, 253E & 259, Banda Raviryala,
Abdullapurmet (M), Rangareddy Dist, Telangana,

hnagar, Hyderabad has

WHEREAS, the Member Secretary, T.S. Pollution Control Board, 5anat
e as per order

directed M/s. Sri Renuka Rock Sand (Stone Crusher), to furnish Bank Guarante
no:15-RR-1/TSPCB/Z0-HYD/TF/2021 dated 20 12.; 2021 for Rs.1,00,000/- (Rupees One
Lakh only) for a period of § years i.c.1o.()3_202'7 n.} comply with the conditions stipulated
in the Consent for Operation / Hazardous Waste Authorization / Directions of the Board for . -
contro! of Water pollution / Air pollution / .Saf dis 05;;1 of Solid Waste for protection of
Fnvironment and Public health, in aCCOrdar; eaisp norms laid down by the Board as
committed by M/s..Sri Renuka Rock Sﬂﬂd'(StgﬁeterZ;cr] i

2 i B R IDBI BANK LTD.

hmanyd Nuksla

=0, /8. VARA, 19U
o - o gz ¥ ]
vvéf'aa&'??r}?ﬁ FIAL g . 'ﬁa?a'f g:mm Hend-TF
» BaevaTe/Chapel Road, Hyd, s oot 1dnapel Hetd, Hyd,
" wnan 0

LA
3 4
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Bank Guarantee N°:220133IBGP
Date: 11-03-2022 00052

in pursuance of the above, we M/s. 1DBI Bank Ltd , Guarantee the observance and
performance by the company of the various terms and obligations as provided in the
commitment made above and under take to pay to the Board subject to a maximum sum not
exceeding Rs. 1,00,000/- (Rupees One Lakh only) on written demand reccived on or

before 10-03-2028 and in the event of company falling to comply with the above Conditions
/ Directions.

Our liability under the Guarantee is restricted to Rs.1,00,000/- (Rupees One Lakh only).
Our Guarantee shall remain in force until 10-03-2027, unless a suit or action to enforce a
claim under this guarantee is filed in writing against us before the date of claim expiry i.e. 10-
03-2028, all your rights under this guarantee shall be forfeited and we shall be relieved and
discharged from all liabilities whatsoever there under.

Notwithstanding anything to the contrary contained herein:

a)Our liability under this Guarantee shall not exceed Rs. 1,00,000/- (Rupees One Lakh
only). )

b)This Bank Guarantec shall remain valid up to 10-03-2027.

¢)We are liable to pay up to the guarantec amount only and only if we receive from you a
written claim or demand not later than 10-03-2028. All your rights as well as our liability
under this Bank Guarantee shall stand extinguished unless a written claim or demand is
made under this guarantee not lat_cr thihin, 10-03-2028 at our counters i.c., [DBI Bank Ltd,
Trade Finance Department, Specialized Corporate Branch, D.No.5-9-89/1 and 2, Chapel Road
, Hyderabad -500 001

Date:11-03-2022 pé. ; : Place:Hyderabad

7 9 R R, T Ry /For IDBI BANK LTD.
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